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the then
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(By Advocate: Shri N.S. Dalai)

ORDER (Oral)

By Hon'ble Mr. S.R. Adige, VC(A)

-Peti tiut'ifcir

-Respondents

Applicant's uuunsel states that nu furtner

grievance survives as the Tribunal s di rections have

been complied with vide respondents' order dated

26.7.2001 , a copy of which is taken un recurd.

2. Under the cifcumstanues, C.P. 243/20u1 is

dimissed and notices issued against the respondents are

discharged MA-1301/2001 for extension of time dues

not survive;is also, therefure, dismissed.

(Dr. A. Vedaval1i)
Member (J)

(S.R. Adiye)
V1ce-Chai rman(A)
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